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Abstract of Proceedings of the Council of the Governor General of India,
assembled for the purpose of making Laws and Regulations under the
provisions of the Act of Parliament 24 § 25 Vic., cap. 61.

The Council met at Government House on Friday, the 28th January 1870.
PrEsENT:
His Excellency the Viceroy and Governor General of India, k. P., G. C. 8. I.,
presiding.
His Excellency the Commander-in-Chief, k. c. B., 6. c. 8. I.
The Hon’ble G. Noble Taylor.
Major General the Hon’ble Sir H. M. Durand, c. B, K. C. s. I.
The Hon’ble John Strachey.
The Hon’ble Sir Richard Temple, k. C.s. L
The Hon’ble J. Fitzjames Stephen, Q. c.
The Hon'ble Gordon 8. Forbes.
The Hon'ble D. Cowie.
Colonel the Hon’ble R. Strachey, c¢.s. 1.
The Hon’ble Francis Steuart Chapman.

The Hon’ble J. R. Bullen Smith.
His Highness Sarimade Rijihde Hindastin Rdj Rijendra Sri Mahbrdjs

Dhirdj Sivii Rim Singh Bahddur, of Jaypiir, 6. c. s. 1.
The Hon'ble F. R. Cockerell.

OUDH TALUQDARS ESTATES BILL.

The Hon’ble Mr. Srtracury, in moving for leave to introduce a Bill to
relicve from incumbrances the estates of taluqdirs in Oudh, said that the
Council was well aware of the peculiar conditions under which the taluqdirs
of Oudh held their landed estates. Those conditions had their origin in the
arrangements made by Lord Canning in 1858 and 1859, and it would be in the
recollection of the Council that those arrangements received finally the sanc.
tion of the legislature about a year ago, by the passing of Act I of 18¢9.
In the debate when the Bill was passed, which took place, M. §TRACIIEY
believed, on the very last occasion on which Lord Lawrence was Present as
Viceroy in Council, he made a statement which had led to the preparation
of the measure which it was now proposed to introduce. Lord Lawrence then
seid that he trusted that the policy which was about to receive the sanction of
the Council that day would be so worked Dy the talugddrs and their desceud.
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ants, that the British Government would never have cause to rcgret tho pohcy
that had been adopted.  He said— ' S

It is in the hands of the taluqdérs themselves to mako their privileges a blessing or a
mlsfortune to thenr relntwes, to the subordinate proprictors, and to the. cultivators of the soil,
“and " I trust that ‘they and their descendants will so discharge the dutics which “are bound up
o--+ with their rlg‘hh that the British Government will be ntxsﬁcd thn.t the: pohcy wluoh is now
bemg docln.red is sound.” ;

%;gaord}exrence tbcn went on to say that it llad come to his, knowledge .
; ‘that many of the taluqdé.rs of Oudh were in gtent pecumary dxﬁicultles, and
“"he Said that it was hard that any man plnced in the posntlon of a tn]uqddr
should be just and generous to his dependants when he had difficulties of this
kind in his own home. He then said that, not many years 2go, an Act had
been passed in the Presidency of Bombay with the object of relieving the
taluqddrs of Guzerat who, MR. STRACHEY believed, formed . ‘the ar istocracy
of that part of the country, and of assisting them to getrid of the heavy incum-
bmnces on their estates. The Act enabled the Government to make advances
of money to taluqdﬁrs on the security of their estates. The Bombay Act VI
of 1862 appeared to have been worked with the most complete success. In
"the course of the six years followmn' the’ passmg of the Act 469 ‘estates ¢ came
under . 1ts operation, and nearly half of those estatcs had been’ restored to
the taluqdﬁrs in a completely solvent condition and free ﬁom a.ll incum-

bra.nces Lord Lawrence proposed to treat the taluthirs of Oudh ‘ina similar
manner, and he stated that it was his intention to direct the Chief Comszsmner
of Oudh to make enquiries into  the actual condition of the _taluqdérs, and
thnt he thought it would be right that the Government should then take
mensures for relieving those taluqdairs who apparently deserved it. He
wound up his remarks as follows :—

T think that, under good management, all those taluqddrs who are really desirous of re-
trieving their position can do so if they pursue the course it behoves them to follow, and thus
prevent their descendants from arbitrarily selling their estates to meet their ne(;easxtrcs If
they fail, they, will have po one to blame but themselves, and their descendants will be dcprwcd of
all means of maintaining their position. The measure I propose appears to me to be Jjustified
by sound policy ; and I trust that it will also have the effect of showing the tnluqdﬁ.rs of .Oudh

that the British Government really desxres that they ahould be mnmtmnod in prosperlty in
their prescnt position.” - .

Immedmtely after that speech of Lord Lawrence, the Chief Commissioner
of Oudh was ordered by the Government of India to institute enquiries on the
subject. . He was informed that it had been brought to the mnotice of the Gov-
ernor General in Council that various causes had led to many estates of taluq-
dfirs being greatly - incumbered with "dobts, whilst the legal facilities for the
recovery of debts by creditors, and the high interest on loans must tend to the
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aradual transfer of those estates to bankers and merchants. The Governor
General thought that loans might properly be made from the treasilry, with a
view to “re-establishing the solvency of thesc cstates, in cases in which tho
assistanco of the Government appeared to be deserved, the taluqddr surren-
dering the management of tho estate to an officer appointed by the Govern-
ment, as sccurity for the re-payment of tho loan.”

The result of those orders was, that a minute enquiry into the whole matter
was instituted under the orders of the Chicf Commissioner of Oudh. IIe found
that there were about fifty of the principal taluqdérs of the province, paying an
annual revenue of about £135,000, whose debts amounted to about £327,000.
The Chief Commissioner sent up the draft of a Bill, taken almost entirely, with
slight modifications, from the Bombay Act of which MRr. Stracaey had been
speaking ; and that was the Bill, with some further modifications, which he now
asked leave to introduce. The Bill provided that, on the application of any
talnqdir for assistance of this kind, the Chief Commissioner, if on duc enquiry he
came to the conclusion that the case was one in which interference of this kind
was right, might make a declaration vesting the management of the estates of
the talnqddr in an officer appointed by the Chief Commissioner. The effect of
that declaration would be that the estate would be made over, for a period not
exceeding twenty years, to the management of the officer appointed by the
Government. While under the management of this officer, the estates and
tho income derived from them would cease to Dbe liable to attachment or sale
by the courts on account of any debts of the taluqdir, and the power of the
taluqdiir to alienate or incumber his estates in any way wonld be in abeyance.
The taluqdér would rcceive such allowance for his maintenance and the main-
tenanco of his family as might be considered appropriate. The amount of the
debts of the talugdiir would be ascertained, and the officer appointed to manage
tho ostate would adopt systematic measures for paying off the whole of them.
It would rest entircly with the Government to say, in cach particular case,
whether it would advance money from the treasury or not. It was not pro-
posed to say anything in the Bill about this, but to leave the Government abso-
lutely free to act as it pleased. The present intention was, that no such
advances should bo made unless the Government was quite satisfied that the
whole of the advances could, without any doubt, be repaid, with interest at six
per cent. per aunum, within ten years.  Me. STRACUEY was unable to say what
sum of moncy might prob:tl)ly be actually advanced by Government to the
taluqqdrs if the present measure should Dbecome law-; but according to the
ostimate made by the local authorities, supposing that the whole of the estates
to which he had referred were to be taken under the management of Govern-
ment officers, the whole sum to be advanced would be about £146,000. But
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cven if the total advances should amount to so much as this, which was not
very likely, the wholo sum would be little more than one year’sincome " of the

cstates. Now, as the management of no cstate would be undertaken without
- the Chief Commissioner having satisfied himself that it would Dbe relieved .

completely in a few years from all embarrassment, the security would be quito

complcte, and therefore, financially speaking, the Government would run” no
* risk" wlmtever. . The talugddrs themselves were extremely anxious that this

méasuro should be pn.sscd -The Financial Comnussmncr, Colonel Bnrrow who
k: wusthe best posmble authonty on the subject said that his’ belief was that this

: a.mety on-their ‘part” was quite real, and that the wish ‘of embarrassed tnluq-

~

dirs to place their estates under Government management was ‘“to be ac-
counted for by the good opinion they have of Government management as
excrcised in estates under the Court of Wards in Oudh, and by the fact that
our management gener:illy frees them from the incubus of, a host of hangers-on,
whom they have not themselves the moral courage to get rid of.”

Mgz. Srracoey hoped that there would be no misunderstanding regarding
the measure which he proposed to introduce. It was a measure with which
it would not be difficult to find fault on economical grounds; and thero would
be many people who would say that if these estates had been mismanaged by
the talugddrs and thus became encumbered with debts, the sooner they passed
.into.the. hands of solvent proprictors, the better. Not only in Oudh, but in
other parts of Northern India with which he had been personally acquainted,
ho had never belicved that that principle was a right one to apply. He had
always believed, and he thought the experience of 1857 had shown it to e the
case, that this was a matter in which we could not afford to ignore the-feeling
of the people of the country. It shocked every feeling of propriety and
justice in the Natives of Northern India, that we should allow estates which'
had been held in the same family for generations to pass into the hands of
strangers—gencrally of the money-lending class—in satisfaction of decrees
of civil courts for debt. IIe thought there could be no doubt that the
experience of 1857 showed conclusively the mischief thus dome. The
transfer, under the operations of our courts, of many ancient estates into
the hands of strangers was found, in 1857, to be a great cause of political
weakness, by depriving the Government of the support of the Chiefs whom
the people themselves looked on as their leaders; and it also became a cause
of internal commotions and bLloodshed among the people themselves. He
did not intend to defend this measure on economical grounds, but even on
those grounds much might be said in its favour ; for he believed that, if it was
certain that a thing was politically inexpedient and wrong in any country, it
was impossible that that thing could in that country be at the same time econo-
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mically right, whatever it might be in somo other conntry under different
conditions. But however that might be, this was to be looked on as a purcly
political measuro. Tt was brought forward with the object of strengthening
the policy originally adopted by Lord Canning's Government in Oudh, and
which was sanctioned by the legislature by Act I of 1869 a year ago. The
merits of that policy were now not a question for discussion. The Govern-
ment belioved it to be its duty, and it was the determination of the Govern-
ment, to carry out that policy fully and honestly, and to give to the great ex-
periment now being tricd in Oudh every fair chance of success which could
reasonably bo given to it. .The Bill which MRr. StrAclEY now asked leave to
introduce would be a plodge of that determination, and would be at the same
time a fullilment of the promise made by Lord Lawrence a year ago.

The Motion was put and agreed to.
EMIGRANTS REGISTRATION FEE BILL.

The ITon’ble Mr. CuaraaN, in moving (ov leave to introduce a Bill to
cnable the Governor Gencral in Council to increasc the fees payable under
section 31 of Act No. XIII of 1864 (o consolidate aund amend the lato reiating
to the Emigration of Native Labourers), said that, under the existing law, the
fee for registering an emigrant was, exceptin the casc of the Presidoncy Towns,
limited to one rupee. But tho total cost incurred for controlling cmigration
in India exceeded the revenuc derived from fees, and it was not deemed
expedient that the Government should bear that loss. The object of the present
Bill, therefore, was to empower the Government to incrcase the fee for the
registry of an emigrant to any amount not cxceeding double the present amount,

The Motion was put and agreed to.

"KULLU SUB-DIVISION (PANJAB) BILL. .

The Hon’blo Mn. SternEN presented the Roport of tho Select Committes
on the Bill for investing the Assistant Commissioner in charge of the Kullu
Sub-division of the Kingra District with cortain appollate powers.

The Council adjourncd to Triday, the 4th Tehruary 1870.

WIITTLEY STOKES,
Secy. to the Conncil of the Govr. Genl,
Jor viewking Laws and Regulations,

JALCUTTA, ]
The 28th January 1870. $
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